147 Messages from Rajya Sabha

(Shri K. C. Pant)

(i) A copy of the Order (Hindi and
English versions) dated the 15th
June, 1971, made by the
President in pursuance of sub-
clause (i} of clause (c) of the
above Proclamation, published
in Notification No. G.S.R. 945
in Gazette of India dated the
15th  June, 1971. [Placed in
Library. See No, LT—425(71].

(iii) A copy of the Report (Hindi
and English wversions) of the
Governor of Punjab dated the
13th June, 1971 to the President.
[Placed in Library, See No, LT—
426/71].

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : May I ask why it is not in the
Order paper ?

MR. SPEAKER I allowed it this
morning. It came after printing.

MESSAGES FROM RAJYA SABHA

SECRETARY : I have to report the

following messages received from the
Secretary of Rajya Sabha :—
(i) ““In accordance with the provi-

sions of sub-rule (6) of rule 186
of the Rules of Procedure and
Conduct of Business in the
Rajya Sabha, T am directed to
return  herewith the Manipur
Appropriation (No. 2) Bill, 1971,
which was passed by the Lok
Sabha at its sitting held on the
11th June, 1971, and transmitted
to the Rajya Sabha for its recom-
mendations and to state that
this House has no recommenda-
tions to make to the Lok Sabha
in regard to the said Bill.”

(ii) “In accordance with the Provi-
sions of rule 111 of the Rules of
Procedure and Conduct of
Business in the Rajya Sabha, I
am directed to enclose a copy
of the Mysore State Legislature
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(Delegation of Powers) Bill, 1971
which has been passed by the
Rajya Sabha at its sitting held
on the 15th June, 1971,

MYSORE STATE LEGISLATURE
(DELEGATION OF POWERS)
BILL

As Passed by Rajya Sabha

SECRETARY : Sir, I lay on the Table
of the House the Mysore State Legislature
{Delegation of Powers) Bill, 1971, as passed
by Rajva Sabha.

COMMITTEE ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS

Second Report

SWELL (Autonomous
Districts) : T beg to present the Second
Report of the Committee on Private
Members® Bills and Resolutions.

SHRI G. G.

MOTION RE. CONSTITUTION OF
COMMITTEE ON THE WELFARE
OF SCHEDULED CASTES
AND SCHEDULED TRIBES

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. 5. RAMA-
SWAMY) : I beg to move :

“(1) (a) That a Committee of both the
Houses to be called the ‘Com-
mittece on the Welfare of
Scheduled Castes and Scheduled
Tribes’ be constituted, consisting
of thirty members, twenty from
Lok Sabha and ten from Rajya
Sabha to be elected in accord-
ance with the system of pro-
portional  representation by
means of the single transférable
vote; and the voting at sucl
election shall be by &ecre}
pallot ; )
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(b) That & Minister shall not be

cligible, for electipn g
of the Cnnmhhq and mt i
a member after his election to
the Committee is . appointed a
Minister, he shall coase to be a
member thereof from the date
of such appointment ;

(2) That the functions of theé Com-
mittee shall be ~—

@

@ii)

to consider the reports submitted
bo the Commissioner for Sched-
uled Castes and Schoeduled
Tribes under article 338 (2) of
the Constitution and to report
to both the Houses as to the
measures that should be taken by
the Union Government in respect
of matters within the purview of
the Union Government including
the Administrations of the Upion
Territories ;

to report to both the House on
the action taken by the Union
Government and the Adminis-
trations of the Union Territories
on the measures proposed by
the Committee ;

(iil) to examine the measures taken by

(iv)

the Union Government to secure
due representation of the
Scheduled Castes and Scheduled
Tribes in servioes and posts
under its comtrol (inciuding
appointments in the public sector
undertakings, statutory and
semi-Government Bodies and in
the Union Territories) having
regard to the provisions of
article 335,

to report to both the Houses on
the working of the welfare pro,
grammes for the Scheduled
Castes and Secheduled Tritxes in
the Union Territories ; and

{v) to examinesuch other mhatters as

may seem fit 10 the Committee
or are specifically referred to it
by the House or tho Speaker.

(3) Tha't the members of the Com-
m-wlwmrmqmod

yeazs from the date of the
m«rmwﬁw.

(4) That in order to bomstituté a iRtting

J

{S)Mhallothermﬂ-m
of Procedure of this Housd reltisg
to  Padiamentary Committess
shall apply with such varistions
and modifications as the Speaker
may make } and

(6) That this House do recommend to
the Rajya Sabha that the Rajya
Sabha do join in the Committes
sad communicate to this House the
pames of members elected from
amongst the members of the Rajya
Sabha to the Commitiee a8
mentioned above."

SHR1 SEZHIYAN (Kumbakonam) :
While I welcome the formation of this Coms-
mittee, I want to bring to your notice a
serjous omission in the functions of the
Committee.

This Committee was formed ia 1968 and
it was renewed on 9th December, 1970. That
Committee was formed on the basis of the
motion moved in this House, Para 2(3) of
that motion reads like this.

MR. SPEAKER :
omitted ?

What has beem

SHRI SEZHIYAN : The following item
had been omitted :

“To consider generally and report to
both the Houses on all matters concern-
ing the welfare of the Scheduled Castes
and Scheduied Tribes which fall within
the purview of the Union Government
including the Administration of the
Union Tetritories.”

This has been omitted.

My contention is that this is the pur.
pose for which this committee was formed
and last year it was clearly stated and, 1 do
not know why this function has been
omidted mow. There is one clause here
which says : to examine such mattes a8
may scem fit to the Commitsee ; and, it can
come under that. But I do not think it is
proper, It is & specific fynction given
the Committee by the Last Lok
the Gowrnmm no more interested

'in
Castes and, Tribes
‘m.tml?wu gmlmd'l
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My second point is this, The first
function of the Committee is to consider the
reports submitted by the Commissioner for
Schoduied Castes and Scheduled Tribes,
For more than one year the post of the
Commissioner bas not been filled. From
whaoin are they going to get a report for the
Committee to function ?

by

Thirdly, what action has been taken

will bear me out when I say that no report
has been considered by full by the Govern-
ment and no recommendation worthwhile
bas been implemented by the Government ?
Is this the respect they want to show to a
Parliamentary Committee ?

SHRI B, K. DASCHOWDHURY
(Cooch-Behar) : The hon. Member touched
upon one point. 1 was on that Committes,
I must say that he has not gonme through
all the points that have been mentioned
here and in the earlier motion also. It is
true that one part has been deleted but that
part was redundant, By the deletion of
this part, it does not mean that the functions
or powers of the committes are eroded in
any way.

SHRI K. 8. CHAVDA (Patan): The
main function of the Commitice B to
consider the reports submitted by the Com-
mtissioner for Scheduled Castes and Tribes
under article 338(2). As has alrcady been
pointed out no Commissioner has been
appointed and two years have passed.

1 would like to know from the Minister
concerned, when the Commissioner will be
appointed.

SHRI SEZHIYAN : Sir, please allow
me to move a formal amendmeat to this
motion. I beg to move—

MR. SPEAKER ; Just listen to hbn.
Untgrrupiior). 1 have not received this
maq;mh!ima.

msnzumm:lmwmm
condone the delay,

SHRI S. M. BANBRIEE: Sir, [ jost
want 1o say & word ; just oo minute.

JUNE 15, o1
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MR, SPEAKER : Order, please. Kindly
sit down. Let the Minister reply.

SHRI K. S. RAMASWAMY : Sir, the
ftem mentioned 4gainst the old resolution,
item 2(v) is covered by the other terms of
reference contained in the same resolution.
The Committee is going to comsider the
report of the Commiissioner for Scheduled
Castes and Scheduled Tribes ; it goes into
all the aspects of the welfare of Scheduled
Castes and Scheduled Tribes. That is what
exactly is mentioned in item (v). That has
alrcady been covered. (Imterrmption). We
feel that this is redundant and this should
be omitted. This is also covered by present
item (v) : *to examine such other matters
as my seem fit to the Committeo...””. So, the
Committee can go into any question they
like. We do not want to have something
which iz redundant : we do not want to
repeat it. That is what 1 wanted to inform
the House,

MR. SPEAKER : He raised two or
three points, So far as laying before the
House is concerned, that is not there, So
far as the Commissioner’s appointment is
concerned, it is pending since long. These
are the two points to which you may reply.

SHRI K, S. RAMASWAMY : It is true
that the Commissioner has mnot been appoin-
ted. We are taking steps to anpoint one
very soon. Regarding the recommendations
and the report of the Committee, the various
departments have already gone into them
and we &re acoepting many of the recom-
mendations, We are getting and sending
reports on all the recommendations,

MR, SPEAKER : I think there is &
little misundecstanding about this,

SHRI SEZHIYAN : The Minister’s
reply is not satisfactory. Evea in item (vi)
of last year's resolution, it was stated : “to
examine such other maticrs as may seem
fit to the Commitiee...” stc. That was
there oven previomdy.

SHRI X. 8. RAMABWAMY : Thet is
why 1 said this one was redundant,

SHRI SEZHIYAN : What wa not
rodunidunt iast yiur Kay become redundant
now, Wik ds 10 50 7 (Buriuprion)
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SEVERAL HON. MEMBERS : rose—

MR. SPRAKER : Order, order. I was
looking at the jast year's Chairman. He is
very quietly Hstening to it.

SHRI SEZHIYAN : The Basumatari is
here. Please ask his opinion.

SHRI D. BASUMATARI (Kokrajhar)
roge—

*MR. SPEAKER : 1 do not force him to
say anything. Please keep sitting. He is
quite unaware,

MR. SPEAKER : The question is :

“(1) (a) That a Committee of both
the Houses to be called the
‘Committee on the Welfare
of Scheduled Castes and
Scheduled Tribes’ be consti-
tuted, conmsisting of thirty
members, twenty from Lok
Sabha and ten from Rajya
Sabha to be elected in
accordance with the system
of proportional representa-
tion by means of the single
transferable vote : sud the
voting at such election
shall be by secret ballot ;

(b) That & Minister shall not
be eligible for election as a
member of the Committes
and that if a member after
his election to the Commit-
tee is appointed a Minister,
be shall cease to be a mem-
ber thercof from the date of
such appointment ;

(2) That the functions of the Com-
mittoe shall bo :—

Administritions of . the
Union Tezritories ;

(i) to report to both the

(iid)

@iv)

Houses on the action taken
by the Union Government
and the Administrations of
the Unjon Territories on
the measures proposed by
the Committes ;

to examine the measures
taken by the Union
Government to secure due
representation of the
Scheduled Castes and
Scheduled Tribes in
services and posts under
its  control (including
appointments in the public
sector undertakings, statu-
tory and semi-Government
Bodies and in the Union
Territories) having regard
to the provitions of article
335 ;

to report to both the
Houses on the working of
the welfare progremmes
for the Scheduled Castes
and Scheduled Tribes in
the Union Territories ; and

(3) That the members of the Com-
mittee shall hold Office for a
period of two years from

date

the
of the first meeting of the

Committee ;

(4} That in order to constitute a
sitting of the Committee the

quorum shall be ten ;

r

(5) That in all other Tespacts the
Rules of Procedure of the,
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S.C. and S.T. (Mation)

[My. Speakar]
tids Fnise the names of mem-
bers plected from amongst the
members of the Rajya Sabha
to the Committee as mentioned
m...
The motion was adopied.

MR. SPBAKER : Now. Shri Bade
wanted to rajse some point. Of course, 1
had do dhjection, but this was raised in tde
House twicse, thrico—about cholera—by two
Calling Attention Motions and other

tions. You can have a minute or two

not more than that.

SHRI R. V. BADE (Khargone) : T just
want to know what steps have been taken
th this matter by the Government. Under
rule 377—

MR. SPEAKER : This poor rule 377
is sp much misused and molested. Any-
bow—

SHRIR. V. BADE : Rule 377 is the
oply rule under which we can take up such
Hiq:pn;hnt questions and bring them to the

ouse,

MR. SPEAKER : So long as I am the
Speaker.

SHRI R. V. BADE ; There is a report
in the Press that there is outbreak of
tholera in the Mana refugees camp., What
steps have the Government taken this
matter ?

MR. SPEAKER ., That would be direc-
ted to the minister.

SHR] R. V. BADE : What about the
reply to my question ?

. .MR. SREAKER : Don’t wosry about
the reply, It is my duty to do it now,

SHRI 5. M. BANERJEE (Kanpur): I
Mive sfiedlly written to you that I have
Hielved s’ etter from the father of Deepek
Biticriot, 'who Is Behind the bary in Pakistan,
mm'bwu‘muueamt about
e # prison il Pakistan, Their
paretié are extreinely wortied ‘abiout it.

MR, BPEAKEWY Yon camot’ raise it
Sbtughty ‘like #8. " T b S0t sthiwring it,

12.47 brs,

SALARIES AND ALLOWANCES'
OF OFFICERS OF PAREIAMENT
(AMENDMENT) BILL Contd.

MR, SPEAKER : The House will mow
take up further consideration of the Sdgh
and Allowances of Officers of Pariliment
(Amendment) Bill. There was no member
on his legs. (Interruptions).

I wish it could be passed, because very
few are in the know of the fact that betwesn
the Speaker and the M. Ps., the difference
is only about Rs. 300 to 400. Jf you agree
we do not mind parting with this sum of
Ra. 300 ar 400, provided we get the facilities
you get for your presence here every day.
Of conrse, I am not in the Bill, but [ was
not very happy when this was discussed.
The Deputy Speaker was equated with the
Minister of State and he will now get just
what the Mnwster of State gets. After
deduction of texes, etc., only so much is
left that the difference befween the MP and
the Deputy Speaker is only about Rs, 300
or Re. 400. If you agree, that can be
changsd. If we do away with that Rs.
300 or 400 and if you give us the concession
of Ra. 50 a day, we accept it.

There was no member on his legs
vesterday.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS. AND SHIPPING AND
TRANSPORT (SHRI RAJ] BAHADUR):
May I reply now 7

SHRI PILOO MODY (Godhra): May
I submit that we agree to pass the Bill as
it is, provided, tbe minister does not
reply ?

SHRI RAJ BAHADUR : I do not mind
it, But some obscrvations were made
Mzbwidqotpunmm

SHRI PILOO MODY : We are ail
vonvinted of the need for the Bill ;
noctesity fot & tuply,

1mmn¢nm 1 do not think
a}jﬂ do not Jike my voice. Evensol
I'have np objection to their

?"“J’:? 4“"**“"‘“‘4',.‘;"‘: il v
E" ‘[, phouid be allowed



